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talists and ecologists regarding des-
truction of the Silent Valley forest,
which ig one of the only remaining
tropical rain forests in the world, the
Government of Kerala has been re-
quested to stop further work till the
matter is discussed with the State
Government,

Ferspng Deprived from veoting in 1980
Lok Sabha Electiong

*31. SHRI M. V. CHANDRA SHE-
KARA MURTHY: Will the Minister
of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to lay a state-
ment ghowing;

(a) whether it ig a fact that many
persons were deprived of voting dur-
ing the 1980 Lok Sabha election;

(b) if so, what is the total number
Of such persons in each State and
Union Territory;

(c) in which State the missing
number of voters wag higher;

(d) whether it was also brought to
the notice of the Election Commission
that nameg were printed but were
cut in red ink;

(e) whether this omission of names
of voters from the voting list was the
first of its kind; and

(f) the persons held responsible for
this act? :

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV . SHANKAR): (a)
Complaints were received in the
Election Commission on the dateg of
poll and subsequently, regarding the
omission/deletion of names of eligible
voters from the electoral rolls,

(b) and (e), Most of the complaints
are of genmeral nature alieging large
scale omission of names in the elec-
toral rolls. It has therefore, been not
Ppossible to ascertain the correctness
of the compiaints or the total number
of persong whose names are alleged to
have been omitted or deleted from
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the rolls or the State in which the
missing of voters was higher.

(d) Some complaints of this nature
were also brought to the notice of thie
Election Commission. According to
the instructions issued by the Com-
mission only supplements to the
existing rolls were prepared during
the current revision of electoral rolls.
The supplement: to the rolls consist
of (1) additions, (2) corrections, and
(3) deletions. The deletion of names
in red ink in the basic electoral rolls
is on the basis of the list of deletions
prepared during the revision of rolls
and contain the names of persons
who have left the place or are not
available at the time of enumeration,
or are dead etc,

(e) No Sir. During the previous
revision of electoral rolls also com-
plaints of this nature were received.

(f) Wherever specific cases 2f omis-
gion or deletion of names in the elec-
toral rolls are received. it will be
possible to make an enquiry and F_ix
respongibility for the alleged omis-
sion of names, or failure to register
names of eligible persons.

Scheme for Legal Aid for the Poor

*32. SHRI K. MALLANNA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that some
decision was taken by the previous
Government to finalise a scheme for
giving legal aid to the poor; and’

(b) if so, the details thereof and
the reaction of the present Govern-
ment thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a) No,
Sir.

(b) Does not arise.





